
CENT RAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

Original Application No. 434 of 2009 

Tuesday, this the3Oth day of June, 2009 

CORAM: 

Hon'ble Dr. KB.& Raj an, Judicial Member 
Hon'ble Ms. K. NoorJehan, Administrative Member 

Sugathakuinari K. aged .51 yes, 
WIo. Late Harimohan, Senior Cleric O/o: Deputy Chief Engineer, 
Construction, Southezu Railway,.  Calicut)  residing at r1Jdaya  
Nellicode P.O.,Pattumma1CaIicut: -' 	 Applicant 

(By Advocate - Mr. Martin G.Tbottan) 

..Versus 

Union of India, represented.by:The General Manager, 
Southern Railway, Chennai. 

The Chief AdmiiustrativeOfficer, Southern Railway, 
Construction, Chennai 

3.The Divisional Railway.  Maziager, Southern Railway, 
Paighat. . 

4. T.P. Arunbamar, Senior Clerk, C/o. Deputy Chief 
Engineer, Construction, - Southern Railway, 
Calicut. 	... 	

... 	 . .::.... . 	 ... 	
Respondents 

(By Advocate —Mr; Thomas MathewNellimoottil) 

The application having been heard on 30.6.2009, the Tribunal on the 

same day delivered the following: 

ORDER 

By Hon'ble Dr. KBSRajan.  JudiciaL Member- 

Heard the learned counsel for the applicant. 

2. The applicant....a, .widw,:.livjng- with her mother only, has been 

transferred vide Annexure A-2 order and according to the applicant, the 

transfer has been necessitated . with a viewto favour respondent No. 4. The 



1 

2 

apphcant has not so far beex reheved, as stated above by the learned 

counsel for the applicant. 

In yet another matter. against the sameinipugned order, one Shri KP. 

Raghunath has challenged the tr nsfer order and this Tribunal disposed of 

the said OA directing the resp9ndents to consider therepresehtation filed by 

the said individual and dispose of the same and till then the said individual 

shall not be relieved: In the'instant case, of course, no such representation 

has been filed and the applicant hasilirectly approached this Tribunal. 

In the interestofj. :wfc4 	p.praic to direct the respondents 

to consider this entire OA as representation and dispose of the same witlun 

two weeks and tili then the., applicant shall not be rlieved from the present 

place of posting.."......... . . 

With the above, 9rder the:Qkis :diposedof. Order today itself. 

h/ 	 . 

(KNOORJEI 
fl 

)." 	...' 	..':.::.'::...." ... 	:.. V(KB.S.-RAJAN) 
ADMINISTRATI 7E MEMBER 	 JUDICIAL MEMBER 


